IN TE CENTRAL ADMINISTRATIVE TRIRMIAL, JATEFUR BENCH, JAIPUR

CE Nu.5/2000 (0A No.271/97)
Chhagan Lal £zod &/ Shri Mangilal Soccd, agsd abeug 25 yesrz, pressntly

working as Mailmsn in the ¢ffice of the Failway Mail Service, Jaipur Dn,

Jaipur.
.. Petiticner
Versus
1. Mra. Madhumita Dasz, Senicr  Superintendsni, Failway Mail

Service, Jaipur Division, Jaipur.
.+ Respondents
Mr. P.M.Jati, oounazl for the pstiticner

> the

~

= Mr. Hemant Gupta, FProxy ocoongel Loy Mr., M.Rafig, counsel fo
respondents '
CORAM:
Hon'ble My, Justics B.2.Railkote, Vice Chairman
Hon'ble Mr. N.F.Nawani, Administrative Msmber

Pzr Hon'kle Mr. Juatice B.3.Raikcte, Vice Chairman

Thiz Contempt Patition iz filed ﬁﬂmplalnlng diaokediznc: of the
ordzr of thiz Trikvnal dacsd 2.2.1999 in A Mo.271,97 amd OA 10o,272/97.
This Contengt Petition relates to the ardsr in 0A 1.271/97. By the =aid

crder this Trikunal directsd the rezpondasnte as under:

"Accordingly, both theADriginal Applications 271/%7 and 272,97,
filed |mA S/Shri Chhajan Lal Zcxd and Ram Fishan Bairwa ave
hereky allowad and the impugnad order, at at Anns=irs A-1, is
h2ld incpsrative ao far as the date of conferment of temporary
status w.e.f. 15.5.1995 iz concernad. The respondsncs are
further directed ©o izauz neceszary modifisd ofders in favour
of both the applicants conferring upon them tenporary status
w.e.f. 29,11.1989 within & p2ricd of twe months from the date
of reseipt of a oopy of thiz order. The Criginal Applicaticns

nd disposzd of accordingly wich no sder a2z to costa. Copy

of ordsr ke placed in 2ach of the C.A."

Fram the above otder, it iz clear that thiz Tribunal has

directed the respondents to confer temporary status ugpon the applicant
w.e.f. 29.11.1989, Mow the respondents have £ilad an ceder datad 15.3,2000

(Ann.R1). Thiz crder atakes khat the applizant has lkeen given with the
temporary  atacus weel.f. 2901101939 sukject to the £inal aukcome of a

D.R.Civil Writ Petition 132,641,°2000 pending k=2fore the Hon'lle Pajasthan




ve
N

High Court, Jaipur Bznch, Jaipur. In thase circumstances,

we find that the

2aid order hsz besn complisl with. Therefore, this Contempt Petiticn does
crder as under:

nok swvive. Accordingly w2 pass ths

Contempt  Fetition iz
discharged.

(N.P.NAWANT )
Adm. Membet

iz accordingly

(B.3 .QAQ-[KOTE )

Vice Chairman



